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Record of Proceedings

Learned counsel for the petitioner submitted that the Power Grid
Corporation of India Ltd. participated in the bidding under the Tariff Based
Competitive Bidding guidelines for Transmission Service issued by Government of
India Ministry of Power for selection of TSP to establish “Transmission System
Associated with IPPs of Vemagiri Area — Package-A”. Power Grid has been
declared as the selected bidder and Letter of Intent (Lol) was issued on
20.3.2012 by the Bid Process Coordinator (BPC). In accordance with provision 2.4
(d) of RFP Bidding Documents and the Lol issued by the BPC, Power Grid has
acquired on 18.4.2012 Vemagiri Transmission Company Limited (VTCL) and thus,
VTCL incorporated under the Companies Act, 1956 is a 100% wholly owned
subsidiary of Power Grid Corporation of India Limited.

2. Learned counsel submitted that in accordance with provisions of RFP
Bidding Documents and the Lol issued by the BPC, VTICL has made this
application for the grant of transmission license. The applicant has completed
all the required formalities regarding issuance of license as per the procedures
laid down in Central Electricity Regulatory Commission (Procedure, Terms and
Conditions for grant of transmission license and other related matters)
Regulations, 2009.

3. Learned counsel further submitted this petition is similar to Petition No.
121/TL/2012.
4. Order in the petition was reserved.
By Order of the Commission
Sd/-
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